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,  Union of India

M i ri i. s t r- y o f h o m e, S o u t h Block,
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Directorate General of HOme Guard and CfvM
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Nea r Shivaj1 Col 1ege, Raj a Ga rden,
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None to, the applicants in all these cases.

Shti Rajince,- pa„pita. Counsel for the respon.Jehts

Q~E„D„E_R_£oRAL1

By_Hon:ble_Mr^KuldiB_Singh^M^^^

• y thi.^ OA I decide three OAs bearing
No. con5/2000, 2386/2000 and 7387/2000 -^c- rr • ••

'  ̂ issue involved in
all these OAs areridentical

The applicants „ho „ere engaged as Hope Guards, the,

-Tide order dated 21.2.20«ri„ case
•:.i 1 appl icant in OA 23SS/2000, w.e..f

b/2/2000 in the c,ases ■ if
ti-Ti-'j, I t. .ints in OA Nos ■'■"vii-n" - -t.. .1/ 1 ano 2387/2000 without foliowirr,

•  S
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the rules of natural justice and vide notification date.

20.3.2000 the department is going to appoint fresh persor.s
without consiciering the applicants, so they have prayed for the

fol lowing reliefs:-

(I) The respondents . be directed to reinstate the

petitioners with immediate effect.

(II) That the s e v i c e o f ■ t h e p e t i t i o n e i - s m a y ! i e
leguiarised with effect from the date of joining.

(III) (hat the impugned orders dated 21.2.2000 and

2b..2.2000 passed by the respondent No.2 may be quashed and set

as i de.

remained on Boai-d for the last one wee(<■. ..
No one came to argue' on behalf of the applicants. ' l have hoard
bhn dajinderPandita. learned counsel for the respondents.

learned counsel for the respondents, submitted that
hhe issue involved in these cases have been decided by this
Bench in a number of judgments wherein it: has been held that the
Nome Guards do not fall-within fhe jurisdiction of this Tribuna)

'''' and has referred to a number o;
judgments such as OA 1368/98., OA 493/2000, OA 852/200O, op

.001 and. OA 3/6/2001. On going through all these judgments.,
'■ lind that all these judgments in one voice say that the dome
Guards do not fall within the j u r isdict ion . of this Tribunal ar,cl
-o such I think that, there' is no reason to differ with the
reason ir.g given in the aforesaid judgments.
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In view of the above, nothing survives in the OAs:,

wiiiich are accordingly dismissed. No costs.

Let a copy of this order be placed in all the case

files bearing No.OA 2385/2000, 2386/2000 and OA 2387/2000.

(Kuld.{p Singh)
Member (J)
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